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Korba Coal Mines

1246. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) since when the National Coal
Development Corporation has been
working the coal mines in Korba; and

(b) whether any money has been
paid to Madhya Pradesh Government

towards its share in profit from the
Korba Coal Fields?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Since October, 1956.

(b) It is only on April 1, 1961 that
the Madhya Pradesh Government has
entered into partnership with the
National Coal Development Corpora-
tion for working the Korba mine. No
share in profits has yet been paid to
the Madhya Pradesh Government.
The question of such payment will
arise only after the year 1961-62 is
over, and accounts for that year are
finalised.

Import of Drugs and Pharmaceuticals

1247. Shri Jhulan Sinha: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that cases of
over-invoicing of imports of raw
materials, machinery and parts and
particularly of drugs and pharmaceuti-
cals by certain foreign firms have
come to the notice of the authorities
and that people were actually build-
ing up foreign exchange by such over-
invoicing; and

(b) if so, the steps taken or pro-
posed to be taken to deal with such
cases?

The Minister of Finance (Shri
Morarji Desai): (a) A few such cases
of over-invoicing of imports have
come to the notice of the Govern-
ment. It cannot, however, be stated
at this stage if the over-invoicing was
done with a view to building up
foreign exchange abroad or with some
other motive.

(b) The cases are fully investigated
and where the offences are establish-
ed, necessary action under the Sea
Customs Act and other relevant allied
enactments, wherever possible, is
taken against the offenders, and the
offending goods.





